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1. Union of India, through
Secretary „ .
|V|/Labour, New Delhi

2 Director General of E&T
Shram Shakti Bhavan
Neu Delhi

3 The Section __
DGET, Shram Shakti Bha»an

(By Shri Radhav Paniekar, Aduocate;
ORD£R (oral)

Hon'ble Shri O.K. Singh

Though no particular order has been impugned in
this OA, thB grlBvance of the applicants is that
though they are engaged as peons, the re.,p
exploiting them by utilising their services as Datchmon/
Chowkidars/farash and that they are required to uork
an Saturdays/Sundays/Holidays also.

2. On notice, the respondents contested the aopiioation
and grant of reliefs prayed for.
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3* In the counter reply filed, the respondents hauV

^.stated that the pay scales of Choukidar, Farash and Peon
are the same and that 25^4 Peons are recruited by way of

transfer from Choukidar, Farash and Safaiuala, etc. uiorkin

in the Central Government Offices yi th 5 years service

in the respective grade. It was argued that no duties

of Peon have been prescribed formally as their- duties

differ from place to place of posting depending on ci rcum-
/

stances. The deployment of Peons during day-time on

holidays is not untenable and that arrangement of deploy

ment of peons on Holidays which was a temporary arranoernent

has since been discontinued. It is further stated that

as and when the peons are deployed on Holidays, they ai-e

alloyed compensatory leave.

4. Government of India circular on the subject of

payment of OTfl says that whenever the Peons are deployed

on holidays, they should be given compensatory leave and

the am; unt of OTA should not exceed the maximum ceiling

limit prescribed and also should be within ths sanctioned

budget. It is stated that the respondents are strictly

following these instructions.

If view of the fact that the respondents have since

discontinued the arrangement of depioymsnt of Peons on

Holidjiys and that the Peons so employed are granted

compensatory leave in lieu thereof, there is nothing

surviving in this OA. The OA is, therefore, disposed of

as having become infructuous but without any order as to

costs.
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